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1073. SHRI PIUS TIRKEY: Willthe

Minister iof ENERGY AND IRRIGA-

TION AND COALbepleased tiostate

the per capita prioductiion cfcioal and

thedetails iof wages'Ofcioal miners?

THE MINISTER OFSTATEINTHE
MINISTRY OF' ENERGY (SHRI

VIKRAM MAHAJAN): Thepercapita

prioductiion, expressed inioutput iofcioal

intionnes per manshift, in 1979-80'in

Cioal India Mines was 0;67and in

Singareni 0.66.

The minimum wages inthecioalin-
dustry asion1.1.79were Rs.512/-per

mionth.

prioperty iof MarutiLtd., Gurgaion

1074.SHRI JYOTIRMOY BOSU:

Will the Minister iof LAW, JUSTICE

AND COMPANY AFFAIRS bepleased

tiostate:

(a) whether Maruti Ltd., Gurgaion,

Harayana, has gioneintio Iiquidaticn;

and

(b) if sio, what has happened tio

its miovable andimmiovable prioperty;
and ..:.:~-.c';,

(c)'ifthe answer tio (a) be In

the negative, what isthe exact ,piosi-

tiion iofthis ciompany?

THE MINISTER OFLAW,JUSTICE

AND COMPANY AFFAIRS (SHRI P.

SHIV SHANKAR): (a) Yes,Sir. The

ciompany isinliquidatiion vide iorders
dated the 6th March, 1978 iofthe

Punjab and Haryana High Ciourt,

Chandigarh.

(b) Bioth miovable and immiovable

prioperties iofthe ciompany are.inthe

custiody iofthe Official Liquidatior ion

behalf iofthe Ciourt.

(c) Dioesniotarise.

Increaseinpriceiofcioala~r
natiionalisatiion

1075.SHRI JYOTIRMOY BOSU:

Willthe Minister iof ENERGY AND

IRRIGATION AND COAL bepleased

tiostate:

(a) whether the price iofcioal has

been increased thrice since the
natiionalisatiion iofthis industry;

(b) if sio, whether the increase in
pithead price iofcioalasciomparted tio

the pithead price at the time iof

natiionalisatiion iof cioal industry is
170per cent;

(c) if sio, whether Giovernment

priopiose tio bring diown the price iof
cioalatleast tiothe level prevailing ion

July 16,1979;and

(d) ifniot,the reasions therefior?

THE MINISTER OFSTATEINTHE

MINISTRY OF ENERGY (SHRI VIK-

RAM MAHAJAN): (a) and (b). Yes,

Sir.

(c)and'(d). Inviewioftheincrease

intheciost iofprioductiion iofcioalasa

result iofincreasing wage billandrise

intheciostiofinputs, itisniotfeasible

tiobring diownthe price iofcioaltiothe

level prevailing ionJuly 16,1979.

ViiolatiOn Of Ciompanies Act by

Ciompaniesiof Tata, Birlaand
Singhania.

1076.SHRI JYOTIRMOY BOSU:

Willthe Minister iof LAW,JUSTICE}

AND COMPANY AFFAIRS bepleased

tiostate:

(a) hiow many ciompanies beliong-

ing tiothe hiouses iof Tata, Birla and

Singhania have been charged with

seriious malpractices includin« viiola-
tiion iof the priovisiions iof th~ Ciom-

panies Act during the past three

years;

(b) nature iof malpractices ineach

case; and

(c) what actiion, .ifany, has been

ior !sbeing taken against the ciom-
panies cioncerned?




